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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 	HYDERABAD BENCH 

AT HYDERABAID 

CA No.949/93. 
	 Dt. of Order :12-6-93. 	0 

Kum.G.Lakshmi Padmavathi 
..... Applic ant 

Vs. 

1, The General Manager, 
SC Railway, Rail Nilayam, 
S ec under ab ad 

The Lhiet) Personnel Officer, 
SC Railway,. Rail Nilayarn, 
Secunderabad. 

The Oy.Chief Mechanical Engineer, 
SC Railway, Guntupalli Wagon Workshop, 
Guntupalli, Krishna District. 

..Respondents 

Counsel for the Applicant 	Shri K.Lakshrni Narasimha 

Counsel for the Respondents 	Shri J.R.Gopal Rao, SC for Rlys 

C OR AM : 

THE HON'6LE SHIR A.B.GCRTHI 	: 	MEMBER (A) 

THE HON'BLE SHRI T.CHANORASEKHc%R REDDY 	MEMBER (j) 

(nrlot,,.c.f 	 by Hon'ble 

Heard Shri K.Lakshrni Narasimha, learned counsel 

for,  the applicant. The grieiance of the applicant is 

against the &offer of appointment to her as a Trainee 

I: 
Artisan, in Mechanical Department of Wagon Workshop of 

U., 
Guntupa'lti.  1, 

The applicant's case is that her Lather's 

land was acquired by Railways and that she had, to be 

/ 
offered suitable appointment. She is M.A. in Economics 
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J-L 	' 
and M.A. in Plass Communicatio6. 

her educational qualifications and the .?act that she is 

a female candid at a
) 
 respondents ought to have considered 

Her for employment in any of the clerical post6available 

with them. The applicant apprehends that duetq her 

physical limitations and lack.of experience and any 

it 	 her 
Technical Backgroufld,y.tflxM/may be any dangerus to/life 

or limb ftr such jobs as welder/turner/fitter etc.,. 

5hri J.R.Copal Rac, standing counsel for Res—

pondents states that the respindents  offered the applicant 

a suitable job1as land of her father was acquired by the 

Railways. He further states '1that there are already some 

female candidates working irhe postóof Artisansin the 

Railways. 

We. find that the application require4 to be 

adjudicated. Accordingly it 'is admitted. Reply to be 

filed within 30 days. 

On the question of fin interim reiief we 

find that it cannot be in the interes4of the applicant 

herself if a direction is issued 	i h 	stopping 

her from reporting for duty as a Trainee Rrt1san. It iauld 

also not be 	according to the balance of. convenience 

k 

if the directions of the respondents to the applicant to 

n-. . 	 I 	_______ 
fr 	report for training as TrainesA We, are however osn oigned 

..... . 
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with the apprehension expressed by the applic nt that if 

she undertakes the training related to any of the Techni—

cal trades,may result in her physical injury. In these 

circumstances we direct the respondents to enbure that on 

the applicant's reporting to duty,she is assigned such 

ttv- 

j, tasMas would not cause her harm or endengerad= her Life 

or limb. 
' cc 

a 	 tili 	Post the case for 

orders on 13.-9-93t 

J 	
(T.CHANDRASEKH~RED 	(R.B.GORTHI) 

To 
evil 

Dated: 12th Audagt. igga. 
Dictated in OpeA Uourt. 

L 
Iep4ty Reist4tf9 Sc 

The General Manager, S.C.Rly, Railnilayam, secunderabad. 
The Cflief Personnel Ofticer, S.C.Rly, Railnilayarn, Secunderabad. 

The Deputy Chief Mechanical Enqineer, s.C.Rly, 
Guntupall.i Wagon Workshop. Gdntupall i, Krishna Dist. 

e. 8i copy to Mr.J.n.Gopal Rao, $CforRlys. CAT. yc. 

6. One spare copy. 
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TYPED BY 	 CO'TARED 

CHECD BY 	 APPROVED BY 

IN THE CENTRAL kDr1INISrRATIVE TRIBUNAL 

HYDERABAD BENCH AT HYDERABAD 

THE HONtJLE51.7C

11, 

E V.NELADRIRAO 
CE CHAIRMAN - 

AND 

THE HON'BLE PiJr&.A.E.GORTHY :MIEIMZRW 

AND 

THE HON'BLE NR.T..CHANDF:ASERHAR REDDY 
1iENBER(JrJDL) 

AND 

THE NON' BLE MR.P,T.!3R1PtJVENGfi.DAM:M(A) 

Dated: 2-_ SI 
C RDER/JI*&?1'7TT— 

• 

in 

9 
(w.r. 	 ) 

Adm4tted and Interim directions 
issued. 

Di4osed nf  with curections 
Disnjissed 

Disrrjissed as withdrawn 

Disnjissed for default. 

-j cte4/Oftered 

No crder as to costs 

pvrn 

-uc9fl 




